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which the public sector banks have gone 
in the rural areas, that the advances of 
the private sector banks are confined 
mostly to urban areas?
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SHRI YESHWANTRAO CHAVAN: F.ven 
in north Bihar 1 must nay that banks have 
Ven given rcspon.sibilitics and a number of 
new branches have been opened in rural 
areas. The question of tcn-milc radius is
constantly mentioned here. It is one of the 
guiding principles in the sense that if at 
all one has to given loan to somebody, the 
bank nuist be in a position to properly 
supervise the utilisation, 'llicy have indi
cated it as one of the guidelines. It is not a 
very strict rule.

SHRI YAMUNA 1‘RASAD MANDAL: 
They follow it very strictly, to the letter.

SHRI YESHWANTRAO CHAVAN: I will 
try to sec that it is not made an excusc to 
deny.
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fWWR) T̂TT VTT îrT^R" ^  I s4lfH(lT 
^  ^  1 ^  I  ^  ? ?TT ^  ^

^  vrryrm «Tl ^ \ ?

SHRI YKSHWANTKAO CHAVAN; There 
is absolutely a very proper co-ordination 
about it. No branch is allowed to be opened 
without the permission of the Reserve Bank, 
and the Reserve Bank takes into considera
tion the economic and commercial capacity 
of the area concerned to have more banks. 
So, I am sure that it must have been gone 
into. It is not that anybody, as he likes, can 
start a bank.

SHRI JAGANNATHRAO jOSHl: Already 
one bank is functioning there. It could hive 
opened another branch of its own. Why wis 
a Slate Bank opened there?

SHRI YESHWANTRAO CHAVAN: There 
is nothing wrong in that. Only because one 
bank is there, it is not that another cannot 
be o|)cned. It is not necessary that only one 
branch should be there. There is scope for 
another branch. (Interruption). This is 
allowing a g(M>d compettion.
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Kemiliamcs by I C.l. and Union Carbide

•107.5. SHRI SHASHI BIHiSHAN” Will 
the Minister of FINANCE be pleased to 
stale;

(a) I he total amount of money repatriated 
bv III I.C.l. and Union Carbide during 
I he last three \ cars, ycarwise;

(1)̂  the reasons for allowing them to remit 
such a huge amount; and

(c) ihc total amount of money invested 
by them in India which was brought from 
foreign countries?

IH E  MINISTER OF FINANCE (SHRI 
YESnW A M RA O  CHAVAN): (a) to (c) A 
staifmcitt laid on the Table m the Lok 
Sabha.
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■ • Statement

(a) The following remittances have been 
approved by the Reserve Bank of India 
in 'the case of ICI (India) Pvt. Ltd. and 
Union Carbide Iridia Ltd. during the year 
1969*70 to 1971-72:—
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19ft»-70 24-16 Nil Nil 24-16
i Q % y j \ 24* 16 Nil Nil 24-16
1971-7^ . 12-08 Nil Nil 12-08

Union
Carbide

J U d .

m 9.70
X
43-26 1-92* 50-74* 9f)-92

1970-71 71-68 Nil 80-43** 152-01
1971-72 97 02 0-23 41-04 138-29

*Figiues relate to calendar year 1900.
'**Fi|;ure8 relate to calendar year 1970.

^b) As regards rfinittancc of dividcnd.s. 
thjfr Ciovernment’s policy has been to freely 
j)erruit the remittances thereof subject to 
payment of Indian taxes thereon. Royalty 
and technical know lu)w fee leniittanccs 
arise from agreements specifically approved 

Government,
(c) Since 1947 ICI U.K. had remitted Rs. 

84.50 lakhs for investing in ICI (India) Pvt.
I.td. In 1927 the entire capital of Rs. 15.50 
lakhs of., the Indian com|>any was owned 
bv the U.K. principal company. Between 
1927 io. 1947 the amount brought tor in
vestment by the U.K. company in the 
Indian compatiy is not available, as there 
waK no. exchange control between U.K. and 
India.

Since 1947 Union Carbide Corporation of 
Aiperica had remittetl Rs. 2G1.25 lakhs from 
U.SA for making investments in Union Car
bide (India) l td. in 1947 the entire capital 
of. R .̂ .57-85 lakhs of the Indian company 
wds held by the U.S. parent company. It 
is not known how rmuh of the aliove 
an;iputit of Rs. 57.85 lakhs was made up of 
rej^ltianres made by the U.S. company.
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SHRI YESHWANIR.AO CHAVAN: If

the hon. Member looks to the statement 
that is laid on the Table of the House, he 
will find tliat 1 have given the figures in 
respect of both l.C.I. and Union Carbide; 
what was the dividend they got and what 
was the royalty they got, the figures are 
indicated there. As far as their future acti
vities are concerned, as you know, there aie 
two ways: (1) when they come for expan
sion, w'e have already laid down the rules
about it and we can certainly ask them to 
reduce their equity.

Secondly, the Bill which is before the 
House, viz. i'lie loreign Exchange Rc- 
gidations Bill . . .

SHRI JYOIIRMOY BOSU: Free remit- 
tances^w'onderful.

SHRI YESHVVANIRAO CHA\AN: Tree 
remittances o f  course, that is the present 
policy, but, as far as the equity participa
tion is concerned, all the foreign companies 
which have more than 40 per cent, their 
cases will l>e reviewed with a view to re
strict their activities.
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SHRI YESHWANTRAO CHAV AN: I hat 
is wh\ I baid that we will certainly take into - 
«onsi<ieration these other matters. Instead of 
manufacituing activities, if they arc guitig 
to do some trading activities, tliat will have 
to be taken note of.

SHRI JYOriRMOY BOSU: In the slale^i 
nient. they have shown the money remitted 
under three heads viz.. Dividend, Rovaltv * 
and Technical-know-how fees. With regard. 
to Union Carbide I want to kno»v as to how 
much has been allowed to lie remitted as.
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Head Ofiicc diarges, interest, managing fees, 
current dividends that accumulaied divi
dends.

SHRl YESHWANTRAO CHAVAN: 1
iiave given Llie total hguies. I have not got 
tlie break-up of it.

SHRI jVOTIRMOY BOSU: May 1 repeat 
the question? 1 have given notice bccausc* 
tiiese arc tije outlets through which our 
money goes abroad.

MR. SPEAKER: The question asked is 
about tlie total amount and no break-up has 
been asked.

SHRI JVOTIRMOY BOSU: They should 
have the break-up also.

MR. SPEAKER: Now, the Question-Hour 
is over.

Next question is also yours, Mr. Jyotij- 
moy Bosu.

SHRI JYOTIRMOY BOSU: Short Notice 
Question No. 7.

■SHRI SAMAR GUHA: On a point ol 
•rder, Sir. I have also tabled almost a simi
lar question with various parts. . . .

SHRI BHAGVVAT jHA AZAD: You can 
put a supplementary. What is wrong?

MR. SPEAKER: It is not very essential 
that it must be in your name. You can ask 
a supplementary question.

SHRI S. M. BANERjEE: When we rt- 
ferred to the matter under Rule 377, you 
asked the Minister to make a statement. 
Sir, I would only request you not to consi
der only Bengal, but the country as a wliole 
. . . (^Interruptions). '

SHRI JYOTIRMOY BOSU: I have written 
to the Minister to that effect.

SHRI DINEN BHATl'ACHARYYA: 
Shortage is there in Delhi also.

SHORT NOTICE QUESTION N0.7 
Shortage of Kerosene Oil in Rural Areas 

of South 2i Parganas, West Bengal
S.N.Q. 7. SHRI JYOTIRMOY BOSU: 

Will aie Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether his attention has been drawn 
to the prevalence of acute shortage of 
Kerosene oil in the rural areas of South 
24 Parganas West Bengal; and

(b) if *o, what steps are being taken to 
imeet it?

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI D. K. BOROOAH): (a) 
and (b). Reports of sporadic .Portages of 
kerosene oil are being received since March 
197S from all parts of the country, includ
ing the rural areas of South 24-Parganas 
of W’est Bengal. The basic reason for these 
L/J{K)7LSS—3

shortages has been the deliberate dccisiou 
taken to reduce commencing from March. 
1973, the indigenous production of kerosene 
oil and to correspondingly increase the pro
duction of diesel oils, TOth high lipe^ 
diesel oil und light diesel oil, with a veiw 
to meeting the sharply increased require
ments ot diesel oils due to widespread 
droughi conditions and extensive power cuts. 
Ih e  increased production of diesel oils wa« 
required initially for lift irrigation and foi 
standby power generation purposes and is 
presently required lor harvesting, thrashing 
and the movement of crops and for power 
geiieraiion. This decision had to be taken 
on account of the prevailing world«wide 
bliortuge oL ci ude oil and refined oil pro
ducts. All pus,sible efforts have been and 
continue to Ix: made to maximise the 
imports ol diesel oils and kerosene oil jointly 
known as middle distillates by deputing 
teams ol oHicers of the Indian Oil Corport- 
tion to foreign countries. This measure bas 
cnubled the import or the finalisation of 
import of 154,IM)0 tonnes of middle dis- 
lilliites since March 1978. The position 
is being reviewed constantly and the cut 
in kerosene production which is being 
presently of the order of 20 per cent is 
j)ropost*d lo be partially restored in June 
and lullv in July 1973.

SMKl JVOriRMOY BOSU: I am glad 
ihat the Minister has covercd a wide ground 
and has taken quite a broad perspective. The 
availability of kerosene oil in I9yl was 55-94 
lakh metric tonnes and the figures for 1972 
and 1973 are 47 and 39.01 lakh metric 
tonnes respectively. During the last three 
years how much oil was imported? Who 
were ihe importers? How much was pro
duced locally? What is the maximum estimat
ed demand in India? May I know whether 
the secarcify is partly due to the dependence 
on imports?

SHRI D. K. BOROOAH: Sir, during 1973 
the total demand of middle distillates under 
normal condition would be 11.6 million ton< 
IK'S and as against this the total production 
is estimated lo lie of the order of 10.5 
million tonnes. I'here is the gap of 1.5 
million tonnes proposed to be covered by 
resorting to tmports. The gap has how« 
ever U^en increased and is now expected 
to l>e of the order of 2.1 million tonnes 
on account of the following factors :

(a) Widespread drought conditions 
resulting in increased use of diesel oils for 
lift irrigation:

(b) Extensive powercuts necessitating
lafge scale use of diesel oils for power
generation.

Against this total deficit 2.1 million tonnes, 
commitments for in^>orts made so far add 
up to 1.7 million tonnes. There is thus an 
uncovered dc*ficit of 0.4 million t«nnes.




